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The question is that I had not brought
in the relationship between India
and Iran at any stage during the
course of my statement. So, the hon.
Minister is not correct in inferring
that anything to that effect had been
said in my statement. So, I reserve
my right to make comments on the
statement made by the Minister
later.

SHRI SAUGATA ROY (Barrack-
pore); Sir, I seek one clarification on
the Minister'’s statement. He has
made a very important statement, I
want to know whether the Minister
means that there is any commission
payment made for any dea] between
India and Iran

MR SPEAKER' That question does
not atise hereafter. It was on a
payment made earhier and he 18
merely explamning ot

SHRI SAUGATA ROY: He sad
no part payment will be allowed I
want to know whether it will be
prohibited {

MR SPEAKER In that manner no
payment was made He said that.

—

J252 hrs.

STATEMENT RE PRICE AND PRO-
CUREMENT POLICY FOR WHEAT
FOR 19878-79 MARKETING SEASON

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): Gov-
ernment have considered carefully the
recommendations of the Agncul-
tural Prices Commission on the price
and procurement policy for wheat for
the 1978-70 rabi marketing season
and have also discussed the recom-

Chief Miniters/Food Ministers/Agri-
culture Ministers of the wheat pro-
ducing States,

t)

In the light of these discussions,
Government have taken the following
decigions:

(i) Keeping in view the need to
maintain the incentive for securing
increased production of wheat, it
has been decided to fix the procure-
ment price for wheat of faur aver-
age quality at Rs. 112.50 per quin-
tal for all varieties as against the
level of Rs. 110 per quintal fixed
last year,

(ii) The issue price of wheat for
stocks releaseq from the Central
Poo] for public distribution system
will be maintained at Rs. 125 per
quntal.

(in) The increase in the procure-
ment price, with the issue price
bemg kept unchanged, would nor-
mally result in additional subsidy
to be borne by the Government of
India However, discussions will be
held with the wheat surplus Statea
to persuade them tp effect reduc-
tions i1n the procurement chae|
lhke mandi charges, sales tax etc,
so that the increase in the procure-
ment price 1S absorbed tg the ex-
lent possible.

(iv) The procurement of wheat
by the State Public agencies will
be mainly by why of support opera-
tions and, as such, no Statewise
targets have been fixed for pro-
curement of wheatt The  State
Governments will be advised not to
enforce any levy on producers/
traders. Extensive arrangements
will be made for price support to
ensure that all stocks of wheat con-
forming to the specifications laid
down by the Government and of-
fered by the producers are purchas-
ed at the procurement price.

(v) In order to ensure easy open
market availability for consumers
as well ag to enable the farmer to
get a price higher than the pro-
curement price, if possible. the
policy of free movement of wheat
througout the country, introduced
last year wil] be continued,
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MR. SPEAKER: .
cord,

Don't re-

(Interruptiong) **

MR. SPEAKER: The debate on
agriculture will come 1n soon .
Don't record.

(Interruptions) **
SHRI K. GOPAL (Karur): Then
why should he make a statement now?

MR, SPEAKER: I cannot stop him.
Don’'t record.. .
(Interruptions) **

MR. SPEAKER: It 1s not possible
to record twenty Members at the
same time You can raise it at the
time when the Agriculture Ministry
Demands are taken up in a day or so.

Nothing will be recorded until you
tell me which rule is broken.

fontex ot W & 1 A7 W WA
o ¥ TR &

(Interruptions) **

«t om www @ (F@IEH)
¥71 MTEE W qTEY AT 9T qH A
& ¥ 919 qR AT ATY 2| AT ¥
¥ fF—gx o feqrga w1 MY R W7 A=
wga g awey § o fafaezy & wATIARE
FT A &, ary marew w7 fag g A &
1Y ¥ wrwEraw wgA g s s e
¥ ¥z a7 Mgwre 77 s famt #1590
L S
MR. SPEAKER: It is no point of

order. You can raise {hese points at
the time of the debate,

(Interruptions)**
13.00 hrs,

MR. SPEAKER: Dan't record.

(Interruptions) **

MR. SPEAKER: It does not come
unde{ 1ule 388. Don't record.

(Interruptions) **

Wot recorded.
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MR, SPEAKER: Now, Motions for
Elections to Committees.

13.02 hra,
ELECTIONS TO COMMITTEES

(1) ESTIMATES COMMITTEE

st o R (rEdaee)
werwt wgrg, & gey seAr g

“FF ¥ WNT ¥ qII ARE AT
sty 1T F1d AarAA Tt faawt &
fraw 311 & affaw (1) xAmer
mifem Oft & 1 7€, 1978 A 9T7v Y W
T "7 30 WA 1979 KT AACA F1
™ Fiaw q & A7 aewew wfafr F
HZET & w9 K H14 ¥4 % A5 w5
7 30 7=y fraifar w7 0"

MR SPEAKER The question 1s

‘That the members of this Hou e
du proceed to elect in the manner
reyuired by sub-rule (1) of Rule
311 of the Rules of Procedure and
Conduct of Buuness 1n Lok Sabha,
thirty members from among theni-
selves to serve as members of the
Commitiee on Estimates for the
ter beginning on the 1st May
1978 and ending on the 30th April
M

The metwn uwas adopted,
() Pusric AccounNts CoMMITTEE

SHR1 GAURI SHANKAR RAI
(Ghazipur) 1 beg to move®

“That the members of this liou ¢
do proceed to elect in the manncr
required by sub-rule (1) of Rule
300 of the Rules of Procedure and
Conduct of Business in Lok Sabha,
fifteen membersg from among them-
selves to serve as members of the
Committee on Public Accounts for
the term beginning on the 1st May,
1978 and ending on the 30th April
1979.”



